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Order dated 27.04.2017 CP NO 29/Ald/2017 Ms. Coral Funds solution

pvt. Ltd.

Mr Arpit Agarwal represent for the petitioner company. It is fresh
Petition filed under section 241-242 of the Companies Act,2013.
The Petitioner is directed to issue notice to the respondents.

In the present matter the counsel for petitioner is pressing hard for

Interim relief to be granted. However, a perusal of the cause title as

well relief clause in petition shnw; that the interim direction is being
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sought in respect of amgount maintain bny IDBI Bank and its account
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in question is to be ffeezed t  impugned resolution

passed in Board of Directors meeting.

Therefore, we feel that banker of company (IDBI Bank) is proper
party to offer its comments, before passing an interim relief.

Hence, interim relief can’t be granted.

Further, petitioner is directed to issue notice to all respondent and
concerned Branch Manager of IDBI Bank. The matter be listed on
16.05.2017

Date -27.04.2017 Shri H.P. crmﬁﬁt%mdmfan




